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IN THE CENTRPJJ
TRIBTJNa HY13Epas; BENCH AT 

O.A.NQ. 	3  7 /93 

Between: 	 Date of Order: • 6/7 _93 

S 

Diviiozal Nilway Nnager, (ns) 	 - 
South Cetitral Railway, Secunderabad, 

Permncnt.t73y Thr-r-ct.or (Con) 
S.C.Rly, Secunderabad. 

3. thieQ signal Inspector, 
Signal & Telecorrriunicauon LEpartrnent, 	- S.C.R17, &cunderad 

Applicants. 
and 

1. 	 tA_. 

Presiding Officer, Labour Court, 
Narayangu, A .P. Hyderth 

Respondents 

For the hpplicantsL Mr.NJ.Devraj, C for Riys. 

For the Responderyt5g 

cor<au 
THE HON' I3LE MR • JUSTICE V. NZELAJfl RAO : VICE CHktRIvI AN 

AND 
THE HON TELE MILP .T.TIRWENpJy : MBEr:(An!a.J) 

The Tribunal made the follaing Order; 

Admjt The operation of the order dated 11-3-92 

in C.M.P.No. 	32/e3 is suspended until further orders. 

Issue notice to the Respondents 

Post the case on 6.9.93. 

H 

y-/esnQ( )- 
To 	 - 

The Divisional. Railway i'iaffer (B.G) SC.Rly, Secunderabad. 
%The Permanent way Inspector (con) S.C.iy. Secunderabad. 
The Chief Signal. Inspector, Signal & Teleconmunicatjon 
Department, S.c.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderab 
One copy to Mr.N.fl.vraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 	• 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CETTRkL ADVINISTRATIVE TEIBtJNAL 
HYDERABAD BENCH NP HYDERABAD 

THE HONtELE  MR.L3IUSTICE V.NEELADRI RAO 
VICE CHZIRNAN 

J,-, T.CH&T`DRASE1aU-,R

D 

THE HON'314E 	A.B.GORTY ; MEMBER(AD) 

THE NON' ELE 	REDLY 
MEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated 

ORDER/JUGMENTC 

Mtnc/ftrt...n.O. 

O.A.No. 

mitted and Interim directions 
issued 

Disp sed of with directions 

Dism ssed 

Disrni sed as withdrawn 

Dismi sed for default. 

Rejec edj Ordered 

Moor r as to costs.,)( 
pvm 	 - 

• 




